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	 rLLr is an 1 pplication by Shri Paresh chandra 

Sahu prayinc for direction to be issued to the respondents tc 

pry him the allanCe during the perid he continues in put 

off duty and a further direction he issued to complete the 

proceediop vide Arinexure-1 within 120 days as per the 

Departmental circular, In support of his contention he has 

srmrc in psrscraph 4(e) that the grievance of the applicant 

ir thy: LhoUç:h he has been put off duty from 23.3.1989 and 

he same hs on  acoepted by Resporeflt NO.3 vide his letter 



it  

2 

dated 5.9.1939 yet charges were framed as late in 

January, 1990 ariC the same has been served on him and in 

pararaph 4(f) the applicant has stated that he made a 

representation to the Senior Superintendent of Post Offices, 

Sarnbalpur Divi?ion on 11,12.1999 to enquire into the matter 

as quickly a possible. 

2. 	The aplioant has filed another original appli:ation 

i.e. O,A.149 of 1991 on 13.5.1991 arid in paragraph 4(e) 

thereof he has stated; 

It That the charges were served on the applicant, 

an Ina-uiry Officer wais appointed to conduct the 

enquiry and after completing the enquiry, the Inquiry 

Officer submitted the final inquiry report on 

22.11,1990. In his inquiry report he qave the 

finding that both the erticles of charge were not 

proved ac:ainst the applicant." 

In view of the above , the prayer (b) made in the present 

original appli:ntion has become infructuous. The proceeding 

has been completed,In view of this matter no furt1 r orders 

are reuircd to be passed in the present original 

application. 

3. 	The r'ruc: ti on as regard s the pay is Lake n up in 

the 	Oriqnal Aplication No.149 of 1991 in which 

notice h s been issued to the respondents to shoe cause and 

that will take care of the consideration of question of 

payment o back wages. 	In the result thereof, O.A,79 of 

1990 in rcspect of the prayer made for early decision in 

the enauiry proceeding has become infructuoUs and 

conseauently, the original application is dismissed 
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